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-» The House met at eleven of the clock Mr.
Chairman in the Chair

ORAL ANSWERS TO QUESTIONS
Suspense Account of L. I. C. 556. DR. R.
K. CHKRABARTI SHRI SARDAR
AMJAD ALI : SHRI RISHI KUMAR
MISRA SHRI HARSH DEO
MALAVIYA SHRI N. R.
CHOUDHURY

Will the Minister of FINANCE be
pleased to state :

(a) the total amount put into suspense
account by the Life Insurance Corporation
of India during the last three years, year-
wise ; and

(b) what efforts are made by the Corpo-
ration to locate the insured persons or their
survivors on maturity of policies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) the total
amount of premium deposits held in
suspense account at the end of each of the
last three years was as follows :

Date

A_mount

(Rs. crores)
BT 1N . T o 3405
31-3-1973 3658
31-3-1974

3115

(b) In the case of maturity claims, the LIC
sends discharge vouetiers to the policyholders,
in advance of the maturity date, for being
returned duly signed along with the policy
decuments. Where there is delay in complying
with this requiremnt, the Development |,
Officials are deputed to contact the claimants
and to assist them in completing the for-
malities. Location of claimants in respect of
death claims does not present a similar
problem, since the LIC initiates action on the
basis of intimations from the claimants
themselves.

The question was actually asked on the
floor of the House by  Shri Sardar
Amjad Ali. I—M783RSS/74

[10 DEC. 1974]

to Questions 2

SHRI SARDAR AMJAD ALI : Sir, the
hon. Minister did not disclose as to the
number of policies with regard to which
amount is lying in suspense. I would like to
ask the hon. Minister whether you simply
discharge your duty by sending a massenger
and thereafter sending Development Officers
to contact policy holders or, in cases where
the legal claimants or the survivors are not in
the position to furnish records and other
necessary papers, do you give any instruc-
tions to your officers to contact them and to
help them to establish their claims ?

SHRIMATI SUSHILA ROHTAGI : As
stated in reply to part (b) of the question, we
not only follow this up by letters, but also by
sending field officers and the officers
concerned so that these difficulties and
inconveniences are mitigated to seme extent.
About the first part of his question, I think I
have already mentioned hew much has been
there in terms of crores of rupees. SHRI
SARDAR AMJAD ALI : I would like to ask
tlie hon. Minister whether she is aware of the
fact that there are various cases where the
survivors do not get payment only because of
certain legal complications; for instance, in
the policy the name of the nominee is not
mentioned, or sometimes the question comes
as to who will be the survivors or sometimes
even the question comes that there should be
an indemnity bond and an indemnity bond is
furnished but even that is not accepted. So
many such cases are there. I would like to
know that steps are you going to take to
correct the whole procedure, so that
immediate payment is made to the survivors
9

SHRIMAT! SUSHILA ROHATGI : Sir,
the initiative actually lies with the claimants.
Once the LIC comes to know about it, it
sends out vouchers and other forms that
should be filled in, along with the policy
documents and verification details, etc.
Unfortunately, the initiative lies with the
claimants. But, at the same time, steps have
recently been taken at the direction of the
Prime Minister when she was the Finance
Minister in 1969. She had directed that
certain steps should be taken. And I am
happy to inform the hon. Member, Sir, that a
number of relaxations have also been recently
made, and to some extent these amounts have
come down.



3 Oral Answrs

DR. K. MATHEW KURIAN : Sir, the
Life Insurance Corporation has earned a bad
name for having very bad management-
employee relationship. Similarly, their
relationship with the agents is also pretty
bad. I would like to know in this connection
whether it is not a fact that to locate the
survivors and also to ensure that the
survivors get their money, the cooperation of
the employees, and particularly of the LIC
agents could have been better mobilized
provided the LIC Management had the
modern  understanding of  employee-
employer relationship, and whether any
steps have been taken to improve the labour
relationship within the LIC, and in particular
the relationship with the LIC agents.

SHRIMATI SUSHILA ROHATGI : Sir, 1
would like to refute the charge made by the
very learned hon. Member about the bad
management and the bad name of the LIC so
far as these relations are concerned. As a
matter of fact, if [ am not mistaken, the agents
are by and large happy with the regulations
which have been framed, and the relations are
quite good. About the percentage of the
people who cannot be traced, I think the
percentage of the death claims who could not
be traced is 0 -37 per cent. And even about
the maturity claims, it only comes to 7 per
cent. But we are not happy with that. In fact,
we are taking various steps to see how that 7
per cent can be reduced further.

SHRIMATI LEELA DAMODARA
MENON : Sir, I would like to know whether
the suspence account also includes the poli-
cies that have matured and not paid, and that
these amounts are not paid because of
slackness of the officials of the LIC and not
because proper people are not forthcoming
with the required papers to get the payment.

SHRIMATI SUSHILA ROHATGI : Sir,
so far as this is concerned, it could improve
to some extent in the sense that all the details
are available. The sum is paid when all the
details are available—whether the late fee is
there or whether the full amount is not paid,
and all these are taken into account. And
unless all the terms of the contract are
complete, the amount of assurance cannot be
paid.

SHRI B. C. MAHANTI : Sir, the answer
to part (a) of the question has been given

[RAJYA SABHA]

to Questions 4

in respect of the amount involved. Could the
Minister kindly let us have the number of
persons involved and the State-wise break-
up of the amount involved ?

SHRIMATI SUSHILA ROHATGI : So
far as the total amount of the premium
deposit is concerned, that has been given in
part (a) of the answer. 1 think tlie hon.
Member wants to know the number of poli-
cies. The total number of policies in ope-
ration is about 180 lakhs. About the other
question, I would like to have notice for
that.

SHRI KHURSHEED ALAM KHAN :
May I know from the hon. Minister whether
it is a fact that unusually long time is taken
and a lot of harassment is caused to the
policy-holders whenever they apply for
securing loans against their policies?

SHRIMATI SUSHILA ROHATGI : Sir,
no such thing is in evidence. If there are
instances like that, I would be grateful to the
hon. Member of he can point out because
there are bound to be some cases of delay
for the reasons which I have explained, and
in the meantime, a high-power committee—
the Policy-holders Service Committee—was
set up where all these matters are gone into
in detail.
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to Questions 6

t [Smugglers arrested in Bihar
557. SHRI MAHADEV PRASAD
VERMA :

SHRI SITARAM SINGH : SHRI K.

NAGAPPA ALVA : SHRI K. S.
MALLE GOWDA SHRI
SHYAMLAL YADAV :

Will the Minister of FINANCE be pleased
to state :

(a) what is the number of smugglers
arrested in Bihar so far ; and

(b) whether Government have
received any complaints against Shri
Raghunath Pandey, a smuggler of North
Bihar, regarding his smuggling activities; if
so, what action has been taken against him
and if no action has been taken, the
reasons therefor?]
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J [THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERIJEE) : (a) 67 Indians and 2
Nepalese were arrested in Bihar and 27

tThe question was actually asked on the floor of the House by Shri Sitaram Singh.



